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CENTRAL ADMINISTRATIVE TRIBUNAL. PRINCIPAL BEMWCH

contempt Petition No. 308/98 In
original Application NOo.Z266Z491)

pNew Delhi. this the i1th day of March. jgaa

"ble Mr. Justice V. Rajagopala Reddy, Vice-Chairman (J)
‘ble Mr. N. Sahu, Member QA)

C.B. Aggarwal,

S/0 Shri Ram Natr&ln,

R/io B-~38, Jeevan Niketan,
(LIC colony). New Delhi-4al.

L. .. Petitioney

(Petiticner 1n persohn )
Ver sus

1« ms. Neeru Nanda,
secretary (Educationi.
0ld Secretariate. Delhi.
2. mr. Poddar,
pirector of Education,
0ld Secretatriate. Delhi.
... . Respondents
{By Advocate: Shri Vijay Pandite
glonawith Director of Education)

O R DE R (ORAL)
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By Mr.Justice V. Rajagopala Reddy. Vice-Chairman_(J):

B NSRS

Hear d the pnetitioner and counsel for the

respondents.

The only remaining grievance of the petitioner is
that enquiry reports have not been turnished to tLhe
petitioner &s directed by this Tribunal, In the compliance
report filed by the respondents supported by duly attested
affidavit it 1is clearly stated that all thne reports have
been furnished except one regarding the derogatory remarks

_ Wow"
against the then Prime Mminister of India. Tt is  stated
that the enquiry has been closed and the sald enauiry
report was not furnl§hed, It is. however. contended by fhe

petitioner that even the enquiry 13 closed he ias epntiilied

to recelive the endauiry ireport. We o not see any reason
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for furnishing the enqulry report when the enquiiy itself

was closed. T view of the apove we find that the

directions given by this Tribunal have been fully complied

witi. In the circumstances CP ic dismissed. Notice 1<
discharged.
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(M. Sahu ) (V. Rajagopala Reddy )

Member (A) vice-Chairman (J)
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